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MANNA LAL : Applicant,
VERSUS

UNIOM OF IMNDIA & GRS Respondents.

Mr., P.V, C21lla
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Couns=21 for ths anplicant.,

Mr. S.S. Hasan : Councel for the respondents,
CORAM :

Hon'ble Mr., Justice D,L, Mzhta, Viee-chairman
Hon'ble Me., Usha Sen, aduinistrative fiember

PER HON'BLE iR, JUSTICE D.L . MEHTA, VICE-CHAIRIAN:

This case has a clequerad history. The applicant
was chargz-shz2eted on 29,10,84 and direction were issued
for his compulsory retirsment by way of penalty on
15/16.5.38. Th= applicant rcved an C.2A, before this Tribunal
and this Tribunal ccnsidering ths submisszions made including
thz submiszicns relsting tothe non-supply of the copy of
the Inquiry Report, quashed the order of comnmpilsory

retirement vide Judgment dzted 24.4.91. The copy of the
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s3id Inquiry Report was supplie o the applicant on 20,828,911,
The appliéant submitted the written reply imcediat=zly on
5.9.91., The applicant preferred an zppe2l against tha -
said crder datsd 9,12.91 (Ann=ure 2-15) which was uph=ld
by the 2pp=llat=z Auth:rity viie crder dated 1€6,.4,92., The
applicant submittzd the Fevision P2tdtion and the Fevision
Petitinn was partly aceepted and the order of compulsory
retirsnent was gquashed and the penalty of reducticon by two
stzges in the sams grade till retirenent vas passad. Ths
applicznt wae taken on duty and he retired cn 30.6.93. Now
the Jdispute is on the following points:-

( i) whether ths applicant is entitl=d for tre

salary of intervening pericd batwesn 15/16.5.88
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(ii) The second controversy is about the gualifying

gervice and the notioral benafits which the

applicant is entitled to g=t.
2. Ve have hsard the learnzd counczel for ths parties,
As far as thé first point, i.e,, thz salary of thez pericd
15.5,93 to 6,1,93 is conezrnsd, we will like to make it
clear that the crder of compulsory ratirement has heen set
aside and the rzspondents should considsr the gquzstion of
ths payment of the salary of that period according to law

and shculd pass a speaking order on this point taking into

congidaration the subsequent svents including the guashing

2f the crder of compulsory retirsment on merits by the
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*evisionary Authority.

w

. The whcele period from 1988 to 1993 shcould be
considered as a qualifying ps=ricd for the purposs of
pension, The2 applicsant's pension should b2 re-fired,
4. In the result, the O,A.is partly accspte=d., Th=2

order of Rsvisicnary Authority is muilflod accolding;yk
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The applicant will bz =ntitled to get the complete pericd

calculatad as qualifying serQice and will get =zll retiral

bensfits, The retiral benzfits should be decided Qithin a _
pzriod of 4 months from the dats of thz rac2ipt of this’m

crier, If the pensicnary benzfits are not paid within six

months, the applicant shall be Tentitl2d to get the interzst
at the rate of 12% ﬁer annum on the amcunt unpaid,

5. The O.A. ie disposed of accordingly, with nco ordsr

as to costs.
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